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ANNUAL RFPORT OF CENTRAL COAL
MINES RESCUE STATIONS
DHANBAD

SHRI S. C. JAMIR : Sir, 1 also beg
to lay on the Table a copy of the An-
nual Report of the Central Coal Mines
Kescue Stations Committee, Dhanbad,
for the year 1968-69. [Placed in Lib-
rary. See No. LT-2119/69.]

THE REGISTRATION OF NEWSPAPERS
(CENTRAL AMENDMENT RULES 1969)

THE MINISTER OF STATE IN
TEE MINISTRY OF INFORMATION
AND BROADCASTING AND 1IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI 1. K. GUIJRAL) :
Sir, I beg to lay on the Table, under sub-
section (2) of section 20-A of the Press
and Registration of Books Act, 1867,
a copy of the Ministry of Information
and Broadcasting and Communications
Notification No. 4/9/68-Coord., dated
the 7th October, 1969 (in English and
Hindi), publishing the Registration of
Newspapers (Central) Amendment Ru-
les, 1969. [Placed in Library. See
No. LT-2179/69.]

THE BIHAR SUGARCANE (REGULATION OF
SUPPLY AND PURCHASE) ACT, 1969

SHRI S. C. JAMIR : Sir, on behalf
of Shri Annasaheb Shinde, I beg to lay
on the Table, under sub-section (3) of
section 3 of the Bihar State Legislature
(Delegation of Powers) Act, 1969, a
copy of the Bihar Sugarcane (Regula-
tion of Supply and Purchase) Act, 1969
(President’s Act No., 8 of 1969) (in
English and Hindi). [Placed in Library.
See No, LT-2120/69.]

REPORT OF THE JOINT COMMIT-
TEE OF THE HOUSES ON THE
ARCHITECTS BILL, 1968

SHRI U. N. MAHIDA (Guijarat):
Sir, I beg to present the Report of the
Joint Committee of the Houses on the
Bill to provide for the registration of
architects and for purposes connected
therewith.

EVIDENCE TENDERED BEFORE
THE JOINT COMMITTEE OF THE
HOUSES ON THE ARCHITECTS
BILL, 1968

SHRI U. N. MAHIDA (Gujarat):
Sir, I beg to lay on the Table the evi-
dence tendered before the Joint Com-
mittee of the Houses on the Bill to pro-
vide for the registration of architects
and for purposes connected therewith.

[ RAJYA SABHA ]
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Mahatma Gandhi

REFERENCE TO REPORTED DECI-
SION OF THE CABINET TO SHIFT
‘THE PROPOSED SITE FOR INSTAL-
LATION OF STATUE OF
MAHATMA GANDHI

SHRI S. N. MISHRA (Bihar) : May
I, Mr. Chairman, with your permission
refer to a somewhat disturbing report
in the Press that the Central Cabinet
has decided to shift the proposed site
for the installation of the statue of
Mahatma Gandhi from the India Gate
side to a relatively less significant or
insignificant place. The reported deci-
sion, Mr. Chairman, scems to be parti-
cularly intriguing in view of the fact
that the Committee appointed for this
purpose had unanimously recommended
the India Gate Site and the earlier deci-
sion of the Cabinet had endorsed this
decision. Now, Mr. Chairman, we all
are very sad to note that because of
lack of expeditious decision on the part
of the Government in this matter, there
seems Lo be very liitle hooe for the ins-
tallation of a statue of ihe Father of
the Nation in the year of the centenary
of his birth. Whiie, you might have
observed, in many parts of the world in
important places statues have been ins-
talled particularly in the centenary
year. . .

SHRI A. D. MANI (Madhya
desh) : In Lima in Peru.

SHRI S. N. MISHRA : . . . Delhi, as
the capital city of this country, seems
to be singularly unfortunate in not hav-
ing a suitable statue of the Father of
he Na.don. The Parliament House aiso
seems to be sharing the same fate in
the sense that we do not seem to have
a suitable portrait of Mahatma Gandhi
in the Parliament House. The portrait
that is there in the Central Hall does
not seems to be quite a suitable portrait,
So we would have liked to impress on
behalt of the House that there should
be a suitable site here at a suitable place
for the statue of Mahatma Gandhi,
otherwise there would be great resent-
ment not only in this House—perhaps
1 am voicing the feelings of the entire
House—-but cverywhere. I hope the
Government would take note of this.
But may I sav, Mr. Chairman, at the
same time that we are generally depriv-
ed of the pleasing presence of the Lea-
der of the House, and there is nobody
on behalf of the Government and so it
becomes a voice in the wilderness to an
extent. Even now you can see that even
the benches on that side seem to be
more or less vacant as compared to our
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side. I would like that this point should .
be noted by he Government and the |
Government should come forward with |

a reply to the point that 1 have raised.

SHR1 M. vi. DHARIA (Mahara-
shtra) : Mr. :hairman, Sir, 1 would
like to associite myself with the feel-
ings expressec by the Leader of the
Opposition, Mr. Misbra. 1 feel that
the decision tiken by the Cabinet is
absolutely disiurbing. I would like to
to draw the ttention of the House to
the previous :ssurances given on the
floor of this Fouse by the Minister con-
cerned, not or ze but on many occasions,

that the stetue of King George V
would be removed and a statue of
Gandhiji woud be installed at that

place. [t wa. announced on the floor
of the House by the Minister concern-
ed that it was the unanimous decision
of the Comm ttce appointed for this
purpose. Sir, when this assurance had
been given, I think to shift that site,
particulatly in this Gandhi Centenary
Year, will be absolutely wrong; not
that there will be resentment only, but
there will be protests. The Govern-
ment should ake proper notice of this
resentment ai.d protest and I would
like that the Government should give
a categorical assurance on the floor of
this House tl at whatever was stated
and assured a the House will be res-
pected and hc noured.

SHRI M. N. KAUL (Nominated) :
One small point, Sir, for which the
Leader of the House may excuse me
if T refer to it, because 1 have some
personal knovledge about if. It is in
regard to the portrait of Gandhiji in
the Central Fall of Parliament. Now
in regard to this portrait of Gandhiji,
at the time (f the Round Table Con-
ference in 1631, Gandhiji gave several
sitting to one of the most famous paint-
ers in Britair, Sir Oswald Birley, and
as a result of that, this portrait was pro-
duced. Then it was shipped to India.
The site was selected by the president
of the Const tuent Assembly, Dr. Ra-
jendra Prasad. There has been such
great admiration for this portrait that
on one occasinn, we had to send it with
great care to an exhibition abroad to
be shown there. These are the facts
within my knowledge about this por-
trait and Y nlece them before the House.
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1969 ] for statuc o) 1978

Mahatma Gandhi

¥ 37 WAl H AT qgEd g1 A AT
BT AT Y FEE FAr AR fF
ST AT I AT JaAt Ay AgRAT @A G
Wik gl F Ja" ¥ 36y 989 7 98
arq are gs ot B ey o @ oat st
T AT ST SR ATq ;R I
T F AT B9 R 1957 F w4 fF
1857 &V wamsal HAEN WU v &7
Zard wi ¥ o @i ag ot fF ostaw
wreehi Ay i gar @ o 1 ER
qT KT AR gnn fF 10 WE, 1957
F1JOT GRWH  qurH A Fv Alaay
FT ZAA AT (AT A § gAq faa-
for & 7fs Fraver fow dga #7119
AT &7 g IR 400 ¥WAT AT
ZAAT | ST I & ATF FoT STHER ANGAT &
fims & o g=w @ S ufa o
feoett & sfear Iz 9y, 99 &1 WA
T 12 I ATF FeaT o7 1 99 H AR
A arfani X WERHT T ST IR
gar ardy |

st mwnafa : wrw T F gaifeas
Figd 1 .

) TR ¢ LT A § AR
s fE sTant Ay wa A
g g afF gwa A fafaww
daww ST ENT | EW WA @A AL
F30 o & g ¥ ey SrOAT
o ¥ oW N gEy oW, fow
%”r # afq @ 97 AH @ AEGA
STy R T ST T N AT T
FT 99 FHA WE WAL AR/
s AT IS 9 TG R AT A FEI-
firg FTAAE A¢ @y, afe § e
Fa argar § e St F1 BIE &
s fpedy s A Afq 9@ WX 9 AT
g ufa & sfa s gwra faetw g
{af?;({ fF 1965-66 4 ITIT T AT
FT THZT zg e ® fwor O 2 fox iy

sy, wefrr @ oA Fg @



1979 Re-shifting of site

[# Traarrgor]

gH AN AEY S AT JeW TreEr /Y
WE, T TMET F AIL I @l
mEy S # wfy ofaftsa wgrogd A
7Z AT W T HIAF RO, TR
FAaaT AWM FT AGWE WA, AT
LT WEAT FT ATHA A0 1 59 fag
# =g fo T A ST A gW A
F wraar §  foerd o awe &1 fAdw
F¥ fF 1969 gy sagq wefom i
#fa gt sraw wfyd €199

SHRI C. D. PANDE (Uttar Pra-
desh) : Sir, You are new to this House
but as Minister you were always there.
It is a convention in this House that
whenever anything is discussed, Cabi-
net Ministers should be present. This
is an important matter and there is no
Minister present here,

SHRI OM MEHTA (Jammu and Ka-
shmir) : The Deputy Minister is here.

SHRI C. D. PANDE : Deputy Mi-
nister is no Minister. Sir, it is stipulat-
ed that by rotation, by a roster, at
least two Cabinet Ministers or at least
two or three Ministers of State should
be present. Of course, the Chair is
always there to be addressed, but the
Government must listen to our points.
Mr. Yunus Saleem is there, but he is
normally not interested in such things.
His interest is somewhere else, not in
Gandhiji (Interruption) He was in the
Razakar movement when Mahatma
Gandhi was murdered. (Interruption)

ot AKA™O =\, AT qg @A
f oq #fae & @fer e g A fed
fafreex a1 @z fafaeex s a0 A=
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fafreer w® @ & AU g 39wy
AT HT |

SHRI GODEY MURAHARI *(Uttar
Pradesh) : Sir, I only want to associate
myself with the feelings expressed by
Mr. S. N. Mishra and also draw your
attention to the absence of any Minis-
ter.

SHRI S. S. MARISWAMY (Tamil
Nadu): Sir, 1 aiso, on behalf of my
party, associate myself with the senti-
ments expressed by Mr, Mishra.

[ RAJYA SABHA ]
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SHRI DWIJENDRALAL SEN

GUPTA (Wes| Bengal) : I also associate
myself with these feelings.

SHR] OM MEHTA : I would bring
this matter to the notice of the Govern-
ment.

W USNULY : HHA, T UF A
. 5 grzw fafaeex F agisexg @
wWiefdaa sadr Ffade a1 faw@r
EOT AT 3 H FF FT Am fam wEa

AT Afua aeawwrE o@a (T9Ta) ¢
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agl A I a4 I AT ATEIE
™ fau d o cwE =drg @&
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SHRI S. N. MISHRA : Sir, only
one point. I am not satisfied with the
statement made by the hon. Member,
Mr. Kaul, with regard to the portrait of
Mahatma Gandhi in the Central Hail.
Probably there can be a better place-
ment; even if the portrait is supposed
to be the best one available, there
could be a better placement or setting,
in a fitting manner. That is not be-
ing done. This matter should be look-
ed into a little more carefully.

SHRI M. N. KAUL: The unveiling
was done on the 28th August, 1947 in
the Constituent Assembly itself and
the portrait was accepted on behalf of
the House by Dr. Rajendra Prasad who
presided. So all the people concerned
were there.

SHRI DWIJENDRALAL SEN
GUPTA : Sir, I take this opportunity
to tell the House that there is no por-
trait of Netaji Subhash Chandra Bose
in the Central Hall, That should be
arranged.

Y VKATCAT ;. FAT HFAAE gy
qFE, qar S F Afa W @t @er
e |

MR. CHAIRMAN: The House
stands adjourned till 2 p.m.
The House then adjourned

for lunch at one of the clock.



1981 Cons: ‘tution (Amdt.)
The House r:assembled after lunch
at two of the :ock, THE VICE-CHAIR-

MaN, (SHRI R.M Niwas MIRpHA) in
the chair,

ANNOUNCEMENT RE GOVER}\X-
MENT BUSSINESS

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI K. RA-
GHURAMAIAH): With your permis-
sicn, Sir, T rise to announce that the
Government business in this House for
the next week ‘vill consist of—

(1) Further discussion on the state-
ment regarcing India’s participation
in the Islam.¢ Conference at Rabat.

(2) Furth:r discussion on the Re-
port of the University Grants Com-
mission for {967-68.

(3) Consileration and passing of—
The Oilfields (Regulation and Deve-
lopment) Amendment Bill, 1969, as
passed by 1ok Sabha.

The <huda Bakhsh Oriental
Public Liorary Bill, 1969, as pass-
ed by Lck Sabha.

The Merchant Shipping
(Amendr:ent) Bill, 1968.
The International  Monetary

Fund and Bank (Amendment) Bill,
1969, as passed by Lok Sabha.

The S.alaries and Allowances of
Ministers (Amendment) Bill, 1969,
as passe¢ by Lok Sabha,

() Consideration of a motion for
reference cf the Medical Termina-
tion of Pr:gnancy Bill, 1969, to a
Joint Com nittee.

(5) Consideration and passing of
the followiig Bills as passed by Lok
Sabha—

The Tea (Amendment) Bill,
1969. :

The Petroleum (Amendment)
Bill, 1969.

SHRI A. P. CHATIERJEE (West
Bengal) : Sir, there was a question rais-
ed on the floor of this House as to the
passing of the Punjab Legislative Coun-
cil Abolition Bill. I think this Bill
should have also featured in the list of
business for the next week.

es —— -~
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Bill, 1965 1982
SHRI A. D. MANI (Madhya Pra-
desh) : Sir, I would like to make a sug-
gestion to the Minister of Parliameniary
Affairs that about eight hours were
allotted to the Rabat debate. We have
already covered about seven hours and
there are yet a number of Members
who want to speak. There had been
a full fledged discussion in the other
House and I do not want anyone in
this House to go away from this House,
particularly the signatories to the mo-
tion, if they have not been given a
chance to speak. 1 would respectivlly
suggest to the Minister to extend the
time to nine hours instead of eight.

SHRI K. RAGURAMAIAH: Sir, it
is for the Chair to decide. As regards
the Punjab Legislative Council Aboli-
tion Bill, there are various other mat-
ters and it is a question of priorities and
we will take one by one.

THE INDIAN TEI’EGRAPH
(AMENDMENT) BILL, 1969

(Omission of Section 29).

SHRI A. D. MANI : Sir, I move for
leave to introduce a Bill further to
amend the Indian Telegraph Act, 1885.

The question was put and the motion
was adopted.

SHRI A, D. MANI: Sir, I introduce
the Bill

THE  CONSTITUTION
MENT) Bill, 1965

(Substitution of Article 120)—contd.

SHRI T. V. ANANDAN (Tamil
Nadu): Mr. Vice-Chairman, Sir the
Bil introduced by my hon, friend—he
is not here—is a very good Bill be-
cause the Parliament, as it is today,
has to solve the fate of the country
and the parliamentarians must have a
right to express their views and their
opinions in this House in their own lan-
guage. By finding a medium, a par-
fiamentarian will not have that much of
expression on the subject that he want-
ed to express. And when the Constitu-
tion of India was framed, the elders
also gave thought to see that all the
languages in this country are honQ\_Jred
and given respect. But due to various
reasons they found a language that

(AMEND-



